167 Papers Lald

{Shri S. M. Banerjee]
fave betn audited immediately thereatter.
How is it that these papers are being laid
now, so late?

SHRI SOMNATH CHATTERIEE (Burd-
wan); What is the date of the Annusl

Report?

MR. DEPUTY-SPEAKER: In this cass,
if there has been a delay, they must come
with an explanation.
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MR. DEPUTY SPEAKER : I have said
that delay here has prima facie occurred.
that delay here has prima facie occurred.
have said that.

SHRI S. M. BANERIJEE. One is the
delay, and the other is violation of a man-
datory provision uader the Companies
Act ...

SHRI VIKRAM MAHAJAN (Kangra)
Which section?

SHRI S. M. BANERJEE 1he section
which applies, the reievant section.

MR. DEPUTY-SPEAKER: This 1 deve
ioping into a discussion. Obyiously we can-
not do it at this stage. Theie may be
many things. . (Interruptions) Order, order.
The point is that, after this has been laid,
if there are scrious loopholes that bave
oscuszed a8 you wanst to pomt out, there
should be another means of raising this.
You can point them oul at this atage, but
then if you raiso . . .
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MR. DEPUTY-SPEAKER: 1 must say
that 1 myself have not been able to read
aH these orders and rules. It s not possi-
ble. .
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MR. DEPUTY-SPEAKER : I would
like to say this that it is not my intention
to prevent Mr. Limaye or anybody from
expressing himself. 1 only say that all
these should come at the pioper time. That
is all.

SHRI PILOO MQODY: ‘fhere is a very
fundamental principle involved here that,
where a citizen 15 required to abide by a
provision ot law, the Goveinment should
not flout that law. This 15 a fundamental
principle that Mr. Limaye is referring to
This is wholly aganst the statutory prowvi-
sions of the Government and, theretore,
not only a proper explanation 18 due to the
House here but it 19 abo a ht case for
other proceedings also, if necessary.

MR. DEPUTY-SPEAKER . Mr. G,
Venkatswamy,

Amma] Report of Employees State Insu-
rance Corporation, 1971.72

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (S8HRI G. VENKAT-
SWAMY). | beg to lay on the Table a
copy of the Annual Report (Hindi and
English versions) of the Employees’ State
Insurance Corporation for the year 1971-
72, under section 36 of the Employees’
State Insurance Act, 1948, [Placed ip Lib-
rary. See No. L'T-5035/73].

MR. DEPUTY-SPEAKER: Here also,
if delay bas occurred, you should veme
out with an explanatibn.



